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Railway Commcrcfail Cterks’ Am c U Im  
Re: viotatkm of Indian Railway Code

2633. SHRI CHANDRIKA PRASAD : 
Will the Minister of RAILWAYS he 
plea&ed to refer to the reply given to Un~ 
starred Question No. 6700 on the 10th 
April. 1973 regarding representation from 
AH India Railway Commercial Clerk*' 
Association regarding violation of Indian 
Railway Code and state :

(ill whether Government have since exa-
mined the representation from the All In-
dia Railway Commercial Clerks’ Associa-
tion:

(b) if so. the broad outlines of the deci-
sions taken; and

(c) if not, the reasons therefor and the 
time likely to nc taken by Government 
nou?

THE D h P tlY  MINISTER IN THE 
MINISTRY Oh RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a) Yes.

<b) A decision has since been taken not 
to recover the undercharges from the staff 
on the newspapers’ parcels under dispute.

(c) Does not arise.

Charging Freight on perishable articles 
on Central Railway

2634. SHRI CHANDRIKA PRASAD : 
Will the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Unstarretf 
Questions No. 5041 on the 19th Decem- 
bci. 1972 and USQ No. 3825 on 20-3-1973 
regarding outstanding amount of under-
charges on consignment and charging 
ft eight on perishable articles on Central 
Railways, respectively, and state:

(a) the reasons for which no action has 
been taken against the Chief Commercial 
Superintendent of Central Railway for re-
covery of undercharges;




